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PAPERS LAID ON THE TABLE

STATEMENT SHOWING THE ACTION TAKEN

BY (GOVERNMENT AND YARIOUS ASSURANCES,

PROMISES AND UNDERTAKINGS GIVEN BY

MINISTERS DURING THE VARIOUS SESSIONS
oF LOK SABHA. ’

‘THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

(1) Statem=nt N2. XXIII

(2) Statement No. XIIT . T
{3) Statement No. XX

(4) Statement No. XIV

(5} Statement No. X1V .

(6) Statement No. VIII

(7) Statemznt No. VI

(8) Swat=m==>nt No. V

(9) Statem=nt No. |

[Placed in Library Sec. No 1. T-n455/82].

REVIEW ON aAND ANNUAL REPOBT OF

ANDAMAN AND NICOBAR [SLANDS FOREST

AND PLANTATION DBEVELOPMENT CORPORA-
TiION L1p. PorT BrAalr ror 1980-81.

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVYELOPMENT (KUMARI
KAMLA KUMARI) on bebalf of Rao
Birendra Singh: | beg w lay oa the Table
a copy each of the following papers (Hindi
and English versions) uader sub-secion (1)
of section 619A of the Companies Act,
1956:—

(1) Revizw by the Government 0D
the working of the Andaman and Nicobar
Forest and Piantation Development Cor-
poration Limited, Port Blair, for the

year 1980-81.

(2) Annual Report of the Andaman
and Nicobar Islands Forest and Planta-
tion Development Corporation Limited
Port Blair for the year 1980-R1  ulong
with the Audited Accounts and the com-
ments of the Comptrolled and Auditor
Genera)] thereon.

[Placed in Library. See Wo. LT—5456/
82].

OCTORER 11. 138

Seventh Session, 1979

Third Session, 1930
¥ourth S=ssivn, 1980
Fifth Session, 1981
Sixth Session, 1981
Ssventh Session, 198!

Eighth Sessicn, 1982
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HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to lay on the Table the
folowing statements (Hindi and English
versions) showing the action taken by the
Government on various assurances, pre-
mises and undertakings given by the Mi-
nisters during the various Sessions of Lok
Sabha:—

£

Sizth Lok Sabha

Second S=ssion, 19%0 )

8 Seventk Lok Sabha

Ninth Session, 1982 J

REVIEW ON AND ANNUAL REPORT OF
NATIONAL HEAVY ENGINEERING COOPSRA-
TIYVE LTD. NEw DELHI FOR [930-R] anD
STATEMENT FOR DELAY. REVIEW ON AND
ANNUAL REPORT OF ALL [INDIA FepsmRa-
TION 0F COOPERATIVE SPINNING MWLS
[.ro. BoMBeay ror 1980-81 AND STATEMENT
FOR DELAY,

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT KUMARI

KAMLA KUMARK): [ beg w0 lay on the
Table

(1)(i) A copy of the Annual Report
(Hindi and English versions) of the
National Heavy Engineering Cooperativg’
Limited, New Delhi, for the year 1980-
81 along with Audited Accounts.

(ii) A copy of the Review (Hindi and
English versions) on the working of the
Nationa! Heavy Engineering Cooperative
Limited, New Delhi, for the year 1980-
B1.

(2) A statement (Hindi and English
versions) showing reasons for delay im
laying the papers mentioned at (1)
above. [Placed in Library. See No. LT—
5457/82]. ' ‘



163_ Paper; Laid

. 3 (i) A copy of the Annual Report
(Hindi and English versions) of the A!l
- India Federation of Cooperative Spinning
Mills Limited, Bombay, for the year
1980-81 aloog with Audited Accounts.
(ii) A copy of the Review {Hindi and
English versions) by the Government On
“the working of the All India Federation
of Cooperative Spinning Mills Limited,
Bombay, for the year 1980-81.

(4) A statement (Hindi and English
versions) showing reasons for delay in

laying the papers mentioned at (3)

above.

[Placed in Librarv. See No. LT-—5458/
82].
AssaM  PURCHASE Tax (AMENDMENT)
. RuULEs, 1980 AND STATEMENT FOR DELAY,
NoTiFICATIONS UNDER CustoMs AcT, 1962
AND CeENTRAL ExCise RULES, 1944,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIKAR-
JUN) on behalf of Shri Janardhana Po-
ojary: I beg to lay on the Table.

(1) A copy of the Assam Purchase
Tax (Amendment) Rules, 1980 (Hindi
and English versions) published in Nott
fication No. FTX 143/79/57 published in
Assam Gazette dated the 17th March,
1981, under sub-ection (4) of section
43 of the Assam Purchase Tax Act, 1967
read with proclamation issued by the
President on the 19th March, 1982.

(2Y A copy of the statement (Findi
and English versions) giving reasons for
delay in Tlaying the notification men(ion-
ed at (1) above.

[Placed in Library. Sce No. LT—5459/
82].

(3) A copy each of the following No-

tifications (Hindi and English versions)

~ under section 159 of the Customs Act,
- 1962.

(i) The Customs (Appeals) Rules,
1982 published in ‘Notification No.
'G.S.R. 564(E) in Gaz=tte of India dated
the 10th September, 1982 together with
an explanatory memorsndum.
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(ii) G.S.R. S81(E) published in
Chazette of Tndia dated the 1st October,
1982 together with an explanatory
_memorandum regarding rates of ex-
change for conversion of certain for-
sign currencies into Indian currencica
or vice-verso,

(iii) G.5.R. S84(E) published in
Gazette of India dated the Ist October,
1982 together with an explanatory
Note regarding continuance of the
existing basic customs duty om uUD-
wrought copper at 70 per cent  ad
valorem for a period of on: moath
ending on 31st October, 1982.

(iv) G.S.R. 585(E) published in
Garette of Tndia dated the 1st Octo-
ber, 1982 together with an explanalory
Note regarding con/inuance of exemp-
‘tion from auxiliary duty of customs on
wrought copper for a period of one
ending on 31st October, 1982.

(v) G.S.R. 588(E) published in

 Gazstte of India dated the 1st October,

1982 togsther with an explanatory Note
regarding extension of concessional
‘basic customs duty of 10 per cent ad
valorem on imported plain aluiniom
foil for use in the manufacture of
plastic film capacitors.

(vi) G.S.R. S89(E) published in
Gazette of India dated the Ist October,
1982 together with an explanatory

Note regnrding reduction of the rate
of export duty on soft coiton waste
from 25 per cent ad valorem to 12.>

per cent ad valorem.

iPlaced in Library. See No. LT—5460/
82].

(4) A copy each of th: following No-
tifications (Hindi and Fnelish versions)
issued under the Central Excise Rules,
1944.—

(i) G.S.R. 586(E) publishad In
Gazette of India dated tha 1st Octo-
ber, 1982 together with an exp'ana‘ory
Note extending the existing basic ¢X-
cise duty on copper.

(ii) G.S.R. 5R7(E) publiched in
“Gazette of India dated the Ist Octo-
ber, 1982 together with ‘an expluna-
tory Note extending the existing basiks



